AGITT 7FT - A%y /59 Registered No.-768/97

THE ASSAM GAZETTE

SAR .
EXTRAORDINARY

e FEIR 7! i

PUBLISHED BY THE AUTHORITY

R 74 PR, 3491, 8 RIS, 2023, 19 AT 1944 (1)
No. 74 Dispur, Wednesday, 8th February, 2023, 19th Magha, 1944 (8. E.)

GOVERNMENT OF ASSAM
ORDERS BY THE GOVERNOR
LEGISLATIVE DEPARTMENT : : : LEGISLATIVE BRANCH

NOTIFICATION
The 8th February, 2023

No. LGL.94/2022/13.~ The following Act of the Assam Legislative Assembly which

received the assent of the Hon'ble Governor of Assam on 3rd February, 2023 is hereby published
for general information.

ASSAM ACT NO. III OF 2023
(Received the assent of the Governor on 3rd February, 2023)

- THE ASSAM STATE YOUTH COMMISSION
" (AMENDMENT) ACT, 2022

o
e

S —



2002 THE ASSAM GAZETTE, EXTRAORDINARY, FEBRUARY 08, 2023

P

; AN
* v .
. . P
RO T £ H L v A w K
* iJ ; N G * w

e

3

further to amend the Assa‘mvState Youth Commission Act,
2022,

Whereas it is expedient to ameénd the Assam State Youth
Preamble Commission Act, 2022, hereinafter referred as the principal
Act, in the manmer hereinafter appearing;

It is hereby'” enacted in the Seventy-third Year of the
Republic of India as follows:-

Short title, 1. (1) This Act may be called the Assam State Youth
extent and Commission (Amendment) Act, 2022.

commencement ('2) Tt shall have the like extent as the principal Act.
(3) Itshall come into force at once.

Amendment of 2. In the principal Act, in section 4, for sub-section (5), the
gection 4 following shall be substituted. namely:-

“(5) A casual vacancy caused by reason of death, removal
or resignation or otherwise in the office of the
Chairman or Vice-Chairman or Member or otherwise
shall be filled by fresh appointment and the person s0
appointed shall hold office for the remaining petiod
of the term of the person in whose place he has been

appointed.™
Amendment of 3. In the principal Act, in section 12, in sub section (3) in
section 12 second line, for the word “andits™ appearing in between the
‘ words “with the” and “of the accounts™, the word “audit”
shall be substituted. _
Amendment of 4. In the principal Act. in section 16, in sub-section (2), for
section16 | clause (a), the following shall be substituted, namely:-

“(a) remuneration and allowances payable 1o and the
other terms and conditions of service of the
Chairman, the Vice-Chairman and Members under
sub-section (6) of section 4 and officers and other

employees under sub-section {(2) of section 3 of the
Acty™.

GEETANJALI DAS SAJIKIA,.
Secretary to the Government of Assam,

Legislative Department, Dispur, Guwahati-6.

Assam Act
No. XVII of
2022

G 3. 2 . . .
uwahati : Printed and Published by the Director, Directorate of Printing & Stationery, Assam, Guwahati-21

Extraordi
aordinary Gazette No. 147 - 100 + 10 - 08 - 02 - 2023, (visit at— dpns.assam,gov.in)

A




